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ORDER

PCS Mr. Ashish Doshi is present for the Appellant.

The Appellant is directed to issue a notice of the date of hearing along with copy of
the petition to the central Government through the ROC, and to file proof of service.

The Registry is directed to issue a notice to the ROC. The Appellant submitted that
the IT returns has been, fi ed si cq incorporation of the company till date, hence no

‘notice 1s required to be Income Tax Department.

The ROC to file its objections within 15 days from the service of notice by serving
an advance copy to the appellant.

The Appellant has submitted that it is not a shell company and there was no unusual
transaction took place during the demonetization period, the said fact is also pleaded
in the appeal at page no. 8 para no. 13.

List the matter on 17.09.2018.
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